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· INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
;and Scheduled Tribes, having been authorised by the Committee to 
submit the Report, on their behalf, present this Twenty-Eighth 
Report (Fifth Lok Sabha) on Action Taken by Government on the 
;recommendations contained in their Fourteenth Report (Fifth Lok 
Sabha) Oll .the Ministry of Steel and Mines (Department of 
Steel)-Reservations for, and employment of, Scheduled Castes and 

Scheduled Tribes in the Hindustan Steel Limited (Headquarters 
Organisation) ; (ii) Bhilai Steel Plant; (iii) Rourkela Steel Plant; 
(iv) Durgapur Steel Plant and (v) Bokaro Steel Limited. 

2. The draft Report was considered and adopted by the Study 
Group VI (On Action Taken Reports) of the Committee at their 
.sitting held on the 29th July, 1974, and finally adopted by the Com-
mittee on the 8th August, 1974. 

\ 

3. The Report has been divided into the following Chapters: 

I. Report 

II. Recommendations!observations which have been accepted 
by Government. 

m. Recommendations/observations which the Committee do 
not desire to pursue in view of the Government's replies. 

IV. Recommendations/observations in respect of which replies 
of Government have not been accepted by the Committee 
and which reqUire reiteration. 

V. Recommendations/observations in respect of which final re-
plies of Government have not been received. 

4. An analysis of the action taken by Government on the re-
eommendations contained in the Fourteenth Report (Fifth Lok 
Sabba) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes is given in Appendix I. It would be observed 
tben!from that out of 34 recommendations made by the Committee 

(vii) 



(viii) 

in the Fourteenth Report, 12 recommendations i.e. 35 per cent have-
been accepted by Government; the Committee do not desire to 
pursue fourteen recommendations, i.le., 41 per cent of their recom-
mendations in view of Government's replies; seven recommenda-
tions i.e., 21 per cent, in respect of which replies of Government 
have not been accepted by the Committee and which require 
reiteration; and Teply is awaited in respect of one recommendation 
i.e., three per cent. 

NEW DELHI; 
August 12, 1974 
SraVAfta 21, 1896 (S). 

D. BASUMATARl. 

. Chui~ 

Committ~ on the Welfare of ScheduW 
Castes and Scheduled Trioa. 



CHAPTER I 

REPORT 

This Report of the Committee deals with action taken by Govern-
ment on the recommendations contained in the Fourteenth Report 
(Fifth Lok Sabha> on the Ministry cf Steel and Mines (Department 

of Steel)-Reservations for, and employment of. Scheduled Castes 
and Scheduled Tribes in the Hindustan Steel Limited (Headquar-
ters Organisation and Steel Plants thereunder) and Bokaro Steel 
Limited. The report in question was presented to both the Houses 
of Parliament on the 20th December, 1972 and the Ministry of Steel 
a~d Mines (Department of Steel) were requested to furnish Gov-
ernment replies to 1Ihe recommendation!> contained in the afore-
said Report within three months of the date pf presentation of that 
Report to the Houses of Parliament. The Ministry of Steel and 
Mines (Department of Steel), however, took nearly one year to 
furnish their final replies on the recommendations contained in that 
Report. 

1.2. In para 2.21 of the Report the Committee urged that the ap-
pointing authorities of the Hindustan Steel Limited (Headquarters 
Organisation) and Bokaro Steel Limited should ~ndicate the pre-
cise reasons for the rejection of Scheduled Caste/Tribe cltndidates to 
the Employment Exchanges 80 as to facilitate the latter in spon-
soring the right type of candidates belonging to these (.'()mmunities. 
In their reply dated the 4th January, 1974, the Ministry of Steel 
and Mines (Department of Steel) have stated that the job specifi-
cations for a particular post are always indicated to the Employment 
Exchanges and they are expected to sponsor candidates on the basis 
thereof. The selectionlrejection of a candidate is generally based 
on an overall assessment made by a Selection Committee whose 
members exercise their independent judgement and it will, there-
fore, be difficult to indicate precisely the various reasons for the 
~jection of a Scheduled CastelScheduled Tribe candidate. The 
Committee reiterate their tecCGDlendation and desire that the Hindu-
stan Steel Limited and Bokaro Steel should communicate to the 
Employment Exchanges the reasons for non-selection of ScheCluled 
CastefTribe candidates. 

1.3. In para 2.42 of their Report, the Oommittee suggeated that 
avenues should be explored for absorbing the present surplus trained 
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Scheduled CastelTribe Apprentices in the Hindustan Steel Limited 
.against the vacancies in Bokaro Steel Limited as a special measure. 
'The Ministry of Steel and Mines (Department of Steel) in their 
reply dated the 26th April, 1974, have stated that under the Employ-
ment (Compulsory Notification of Vacancies) Act and the Rules 
made thereunder, all vacancies carrying pay upto Rs. 5001- p.m. are 
required to be notified to the local employment exchange. In view 
of this legal requirement, it is nOlt possible for Bokaro Steel Limited 
to recruit against vacancies in their plant the surplus Scheduled 
CastelTribe apprentices trained in Hindustan Steel Limited directly. 
The Committee are not convinced of the argument advanced by the 
Ministry of Steel and Mines. Notification of the vacancies to the 
Employment Exchanges should not debar the Bokaro Steel Limited 
to recruit surplus Scheduled CastelTribe Apprentices trained in the 
Hindustan Steel Limited as a responsibility is also cast on the 
Bokaro Steel Limited to recruit Scheduled CastelTribe candidates 
in the vacancies reserved for them. The Committee stroogly reite-
rate their earlier recommendation. 

1.4. In para 2.51 of their Report the Committee desired that a cell 
to be set up in all the Steel Plant'S to look into the grievances of the 
Scheduled Castes and Scheduled Tribes in the matter of appoint-
ment, promotion, supersession, etc. In their reply dated the 4th 
.June, 1974, the Ministry of Steel and Mines (Department of Steel) 
have stated that there is already a well established grievance pro-

«dure and machinery in each steel plant on the lines of the Model 
Grievance Procedure under the Code of Discipline. Under this 
arrangement, grievances of all employees including those relating to 
.seniority, promotion, supersession, etc. are investigated and settled. 
The procedure has successive time-bound steps, each leading to the 
next in case of lack of satisfactioo. It includes relief through bi-
partite committees consisting of representatives of management and 
workers. The constitution of a separate Cell te' look into the same 
type of grievance of Scheduled CasteslScheduled Tribes employees 
should not, therefore, be necessary. Prompt redressal of individual 
,grievances is essential for sustaining good labour-management re-
lations and there are certain obvious advantages in having uniform 
.procedures in such matters in an industrial establishment. It may 
not also be in the interests of Scheduled Caste/Scheduled Tribe 
-employees themselves to be segregated from the rest of the emp-
loyees in the matter as it can weaken the effectiveness of the estab-
lished procedure in their case. The Committee are no~ convinced 
-of the reply furnished by the Ministry of Steel and Mines and 
-reiterate their earlier recommendation that a Cell should bE: set up 
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~ each of the Steel Plants to look into the grievances of Scheduled 
Caste I Tribe employees. 

1.5. In para 2.73 of their Report, the Committee suggested that 
the Ministry should examine the question of holding ad hoc recruit-
ment for Scheduled Castes and Scheduled Tribes at least for non-
Executive posts in order to wipe Qut the shortfalls. The Ministry of 
Steel and Mines (Department of Steel) in their reply dated the 26th 
April, 1974, have stated that it is doubtful whether ad hoc recruit-
ment would really meet the objective in view. Such ad hoc recruit-

.ment may be fruitful, where suitable candidates are availa.ble in 
adequate numbers. The difficulty has been that, although the 
number of available vacancies is fairly large and more and more 
vacancies arise every year, even the yearly quotas for Scheduled 
CasteslTribes cannot be filled as Scheduled CastelTribe candidates 
pC5sessing the prescribed minimum qualifications and experience 

.are not forthcoming in adequate numbers in spite of wide circula-
tion of these vacancies. In such a situation, a.d hoc recruitment 
will not yield the expected results. The Committee reiterate their 
earlier recomniendation and desire the Ministry to hold ad hoc 
recruitment for Scheduled Castes and Scheduled Tribes at least 
for non-Executive posts in order to wipe out the shortfalls. 

1.6. In para 3.12 of their Report, the Committee urged that the 
management should immediately initiate negotiations with the re-
presentatives of the employees' unions with a view to amend or 
revise the agreement with the employee's unions which' prevent 
these undertakings· from providing for reservations for Scheduled 
-Castes and Scheduled Tribes in promotions in the non-Executive 
Categories made on the basis of selection. The Ministry of Steel 
and Mines (Department of StC'el), in their reply dated the 20th 
May, 1974, hllve stated that it is understood from Hindustan Steel 
Limited that the matter had been informally discussed by the Plant 
managements with the unions who were not in favour of reserva-
tions for Scheduled Castes:Scheduled Tribes in promotions. Bokaro 

. Steel Limited has reported that they find it difficult to carry out 
negotations with the employees' unions because of serious intra-
union and inter-union rivalries. At the instance of Government, the 
matter was again discussed by the Board of Directors of Hindustan 
Steel Limited recently when it was decided that the General Managers 

-should again discuss with the Unions as to how the Government 
·directive could be implemented and report the outcome of discus-
sions with the Unions. Bokaro Steel Limited is also being advised 
to. take similar acti<m. The Committee would like to be informed 
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of the outcome of discussions by the General Managers with the 
Unions of employees. 

1.7. In para 3.15 of their Report, the Committee suggested that 
an annual statement showing cases involving supersession of 

. Scheduled Castes and Scheduled Tribes in these undertakings 
should be sent to the Ministry of Steel and Mines (Department of 
Steel) and the Commissioner for Scheduied Castes and Scheduled 
Tribes. Figures of supersession of Scheduled Castes and Scheduled 
Tribes employees should also be included in the Annual Reports 
of the Department of Steel/Hindustan Steel Limited (Headquarters 
Orgainsation)and the Bokaro Steel Limited. The Ministry of Steel 
and Mines (Department of Steel), in their reply dated the 4th 
June, 1974, have stated that the Government directive already pro-
vides that cases involving supersession of Scheduled CastelTribe em-
ployees in appointments made by promotion on the basis of senior-
ity subject to fitness should be submitted for prior approval to the 
Borad of Directors in the cases of Class I and II appointments and. 
for the information of the Board within a month in the case of 
Class III and IV appointments. This ensures that such cases receive 
attention at the level of the highest management body in the under-
taking. This also provides the best possible safeguards for the 
interests of the employees concerned. The Board of Directors of 
Hindustan Steel LimitedlBokaro Steel Limited have been given full 
powers of such appointments by Government. Besides, there is 
already a well-established grievance prccedure for the investigation 
and settlement of such grievances. There is not likely to be any ad-
vantage in lying down that an annual statement of cases involving 

. supersession should be sent to the Department of Steel or the Com-
missioner for Scheduled Castes and Scheduled Tdbes or that this 
information should be included in the Annual Reports of the Com-
panies. The Committee are not convinced of the arguments 
advanced by the Ministry of Steel and Mines. The Committee 
strongly reiterate their earlier recommendation that an annual 
~statement showing cases involving supersession of Scheduled 
Castes I Tribes in these undertakings should be sent to the Ministry. 
Of Steel and Mines (Department of Steel) and the Commissioner for 
Scheduled Castes and Scheduled Tribes. This will not only keep 
the Ministry and the Commissioner informed of the position in this 
respect but also serve as a healthy check on unjustified super-
sessions. 

1.8. In para 4.6 of their Report the Committee noted that a. 
decision had been taken by the Government of India in respect 01 
Central Government employees working in offices in Delbi,INew-
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Delhi, vide the Department of Works, Housing and Urban Develop-
ment Office Memorandum No. 12035(5)/69-Pol. (II) dated 6-11-1969 
to reserve five per cent· of the vacancies in Types I and II for Gov-
ernment servants belonging to tbe Schecjuled Castes and Scheduled 
Tribes. In the light of this the Committee suggested that the Hindus-
tan Steel Limited and the Bokaro Steel Limited should also reserve 
five ~r cent of the vacancies in houses of types I and II of the resi-
dential accommodation in the Company's townships or quarters 
where these exist or which come up in the future for allotment to 
the Scheduled Caste/Tribe employees of the undertakings entitled to 
these types who specially apply for this benefit. The Ministry of 
Steel and Mines (Department of Steel), in their reply dated the 4th 
June, 1974, have stated that the Hindustan Steel has reported that 
the rules for allotment of residential accommodation have been 
finalised in consultation with the Unions and that the Uni~ are not 
likely to agree to such a proposal. Bokaro Steel Limited is also of 
the view that Bny preferential treatment to Scheduled Castesi 
Scheduled Tribes is likely to lead to problems of industrial relations. 
In this context, it should be appreciated that steel plants have been 
:set up in green field sites and there is hardly any private accommo-
dation which the employees of steel plants can take 011 rent. All 
the employees have, therefore, to depend on Co.mpany accom-
modation which is allotted in accordance with the rules. It 
has, however, not been possible to provide residential accom-
modation to all employees, there is, th€l"efore, certain amount 
of dissatisfaction in this regard. But there has been no 
question of members of Scheduled Castes/Scheduled Tribes eX!>f.\ri-
encing any difficulty (vi3-a-vis others) in acquiring residential ae-
-commodation in these townships. The Committee do not agree with 
the reasoning of th~ Hindustan Steel Limited and ]iokaro Steel 
Limited. The Committee feel that the Hindustan Steel Limited and 
Bokaro Steel Limited should not anticipate that the employees' 
Unions are not likely to agree to the proposal. On the eontrary. 
they should take up the matter with the Unions of employees and 
e~plain to them that this is as per the general policy of the Govern-
-ment of India as laid down in Ministry of Works and Housing C.M. 
No. 12035(3)/ 73-Pol. (If). dated the 24th September, 1973. 

, 
The Committe!! would like to be informed of the rellult of the 

discussions by the management of the Hin4ustan Steel Limited and 
the Bokaro Steel Limited with the Unions of employ~es on this 
matter. 

-This .,eremtage "" "een revKed t~ 10% flitk MiDI.,rY of" .... and Housing 
-0. M. No. 12035 (3)/73-Pol (ii) (I.ated the 24th September, 1974· 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN' 
ACCEPTED BY GOVERNMENT 

Recommendation (81. No.5 Para No. 2.17) 

The Committee note that in the Hindustan Steel Limited as also 
in the Bokaro Steel Limitedr recruitment of the Executive person-
nel is made on an All-India basis through open advertisement where-
as recruitment of Non-Executive personnel is made through the 
Employment Exchanges, Vacancies are advertised in the newspapers 
in case of Employment Exchanges fail to sponsor the required num-
ber of candidates. 

Reply of Government 

No comments. 
[Ministry of Steel and Mines (Department of Steel) a.M. No. H-

l1013j1/73-SCST-Coy(I1) dated the 18th December. 1973.J 

Recommendation (SI. No. 6. Para No. 2.18) 

The Committee commend the suggestion made by the Bokaro 
Steel Limited that to improve the intake of Scheduled Caste/Tribe 
caJldidates. the Employment Exchanges should send periodically list 
of available candidates in various categories to the projects so that 
the Liaison Cells could consider their cases for appointment. The 
Committee would urge that the Department of Steel should take up 
this matter with the Director General of Employment and Training 
in so far as the recruitment of Scheduled CastelTribe candidates in 
the public sector steel undertakings is concerned. 

Reply of Government 

As recommended by the Committee. the matter was taken up 
with the Directorate General of Employment and Training and suIt-
able instructions were issued by them to the State Directors con-
cerned in April. 1973. 

[Ministry of Steel and Mines (Department of Steel) a.M. No. H-
l1013jlf73.SCST-Coy(I1) dated the 18th December. 1973.)-

6 
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Bec:ommeadation (81. No.8, Para 2.20) 

The Committee note that in the advertisements issued by the-
Bokaro Steel Limited inviting applications f()r recruitment. it is 
stated that preference will by given to Scheduled CastesfTribes; the-
actual number o,f posts reserved for Scheduled Castes/Tribes is not 
mentioned in the advertisement. In the advertisements issued by 
the Hindustan Steel Limited (Headquarters Organisation) and-
Public Sector Steel Plants. the specific number of Posts reserved for 
Scheduled Castes/Tribes is neither mentioned nor is such informati()n 
given in the requisitions for recruitment sent to the Employment 
Exchanges. The Committee wou1d like to emphasise that the 
Hindustan Steel Limited (Headquarters Organisation) and the Steel 
Plants as also the Bokaro Steel Limited should invariably specify 
the exact number of posts reserved for Scheduled Castes and Sche-
duled Tribes in the advertisements or in the requisitions sent to the 
Employment Exchanges. 

< Reply of· Govemment 
_ Noted. The number of posts reserved for Scheduled Castes/Sche-

duled Tribes is now being specified in the advertis~ments/requisitions 
to the Employment Exchanges both by Hindustan Steel Limited and-
Bokaro Steel Limited. 

[Ministry of Steel and Mines (Department of Steel) O.M. No. H-
l1013/1/73-SCST-Coy(II) da~d the 18th December. 1973.] 

Beeommendation (81. No. 11, Para No. 2.23) 
The Committee note that the Hindustan Steel Limited do not 

send copies of advertisements to the associations of Scheduled Castes 
and Scheduled Tribes. The Committee hope that the Hindustan Steel 
Limited as also the Bokaro Steel Limited would in future llotify the-
vacancies to the recognised all-India Associations of Scheduled Castes 
and Scheduled Tribes. 

Reply of Govemment 
Noted. This procedure is now being followed both by Hindustan 

Steel Limited and Bokaro Steel Limited. 
[Ministry of Steel and Mines (Department of Steel) O.M. No. H-

l1013/1/7S-SCST-CoY(Il) dated 20th March. 1974·1 
Rec:ommendation (81. No. 12, Para No. 2.24) 

The Committee note that the Scheduled Caste I Tribe candidates-
are at present not interviewed on separate dates and in separate 
blocks. The Committee note from the consoDdilted directive issued 
by the BUNau of Public Enterprises. vide their O.M. No. 2 (115) 168 .. 
BPE (GM) dated tht 2nd February. 1971 that when direct recruit-
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ment, otherwise. than t~oqgh examiniltion, ~ to. gemade. the inter-
view of Scheduled Caste/Tribe • candidates . should be held on a day 
or sitting of the Selection Committee other than the day or Bitting 
on which general candidates are to be interviewed sO that the Sche---
duled Caste and Scheduled Tribe candidates are not judged in com-
parIsian with general candidates. The Committee hQpe that the Hin-
dustan Steel LJmited as also the Bokaro Steel Limited w(mld comply 
with the directive laid down in this regard. 

Beply of Govenunent 

Noted. Both Hindus:an Steel Limited and Bokaro Steel Limited 
have reported that they are now generally following the procedure 
laid down in the Government Directive. 

[Ministry of Steel and Mines (Department of Steel) O.M. No. H-
llOI3/1/73-SCST-Coy(II) dated 20th March, 1974.] 

Recommendation (Sl. No, 15, Para No. 2.M) 

The Committee note the improvement in the intake of ' Scheduled 
CasteB/Tribes as Graduate Engineers during 1972. 

Reply of Govenunent 

No comments. 

[Ministry of Steel and Mines (Department of Steel) a.M. No. H· 
l1013/1/73-SCST-Coy(II) dated the 18th December. 1973.] 

Recommendation (SI. No. 18, Para No. 2H3) 

The Committee note that the Bokaro Steel Limited have reduced 
:the qualifying marks for Scheduled CastefTribe candidates for! 
-recruitment as Junior Operative Trainees. They also note that 
similar facilities have been granted in the UIlatter of recruitment of 
Senior Operative Trainees for which the minimum prescribed quali-
fication is Bachelor in Science· Thl! Committee hope that the Bokaro 
Steel Limited would also augment the intake of Scheduled C;astel 
Tribe cal)didates as Junior and Senior Operative Trainees 80 that 
they would be absorbed straightway after the commissioning of 
the plant. 

Reply of. Go~Dt 

Noted. Bokaro Steel Limited bas reported that tbere has been 
:all appreciable in'lprovement in the recruiflnent of &1J_led CaBtel 
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Scheduled Tribe candidates as senior ~ative Trainees after the 
grant of relaxation in the minimum qualifying marks for ~em. 
Whereas prior to the grant of this relaxation only 5 out of 404 Senior 
Operative Trainees selected belonged to Scheduled Caste/Scheduled 
Tribe, their number went up to 19 out of a total of 199 selected after 
the grant of this relaxation. The share of S::heduled CastelSche-
duled Tribe has thus increased from 1.24 per cent to 9.55 per Cent. 

No recruitment of Junior Operative Trainees has. howePier, been 
made after the grant of the above relaxation in favour of Scheduled 
Caste/Scheduled Tribe candidates. 

[Ministry of Steel and Mines (Department of Steel) O.M. No. H-
llOI3/1/73-SCST-Coy(II) dated 20th March. 1974.] 

Recommendation (SI. No. 22; Para No. 2.(~9) 

The Committee need hardly emphasise that a review of the 
existing procedure for recruitment of Executive and non~Executives 
in the Headquarters Organisation as well as in the Steel Plants is 
called for SO as to make good the short-falls in the representation of 
Scheduled Castes and Scheduled Tribes in the Steel Plants. 

Reply of Government 

Hindustan Steel L~U;d have reported that the recruitment pro-
cedures f-or executives and non-executives are reviewed from time 
to tUne. As a result of this further relaxations have ~n provided 
to improve the representation of Scheduled C'astes and Scheduled 
Tribes in keeping with the Government Directive. 

[Ministry of Steel-and Mines (Department of Steel) O.M. No. H-
llOI3/1/73-SCST-Coy(I1) dated the 18th December. 1973.} 

Recommendation (SI. No. 24, Para No. 2.71) 

The Committee note from the ftiures furnished by the. Miniatry 
<if Steel and Mines (Departtnent 01 St~l) that the percentages of 
the Scheduled Castes and Scheduled Tribes in the' Managerial, 
SupervisOry. Ministerial and skilled staff of. the Bokaro Steel Limi-
ted are deplorably low. The Comnrlltee would ur~ the Department 
of Steel to take imm.ediate ~d etfective st~ to augme.nt the re~re
sentation of SCbec:ttiled Castes and SchedUled 'tribes in the servICes 
of t~e ~karo Steel Plant acc:ording to the. quotas raerved for them. 

1 '721 LS--2. 
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&eply .. GevenuDfJDt 

Noted. A num~r of steps have already been taken to improve 
the' b1take of Scheduled Castel Scheduled Tribe candidates. These 
include:' grant of suitable relaxations/concessions in .. the matter of 
qualifications and experience, introduction of special p~eparatory 
training course exclusively for Scheduled Caste/Scheduled Tribe 
candidates for posts of operatives, wider circula.tion of vacancies etc. 
Further efforts will continue to be made in this direction. Some 
improvement has already taken place as would be seen from the 
following table:-
No. of Scheduled Castes/Scheduled Tribe candidates recruited during 

the year 1971 to 1973 

1971 1972 1973 

SC ST SC ST SC ST 
Class I 

Class II 

Class III 

2 

7 

2 2 

6 

4 

II 

6 

9 

7 

9 

[Ministry of Steel and Mines (Department of Steel) O.M. No. H· 
llOI3/1/73-SCST-Coy(II) dated 20th March. 1974.} 

Recommendation (S1. No. 25, Para No. 2.72) 

, The Committee also suggest that with a view to augment the 
intake of SchedUled Caste/Tribe candidates the Hindustan Steel 
Limited, as also the Bokaro Steel Limited may intimate in future the 
vacancies and the probable dates of various examinations to the Pre-
Examination Training Centres which have been set up by the Gov-
erruq,ent of India/State Governments at varioUs places. The Centres 
may also be advised as to the standard that is expected of the can-
didates. 

Reply of Government 

Hindustan Steel Limited and Bokaro Steel Limited have been 
advised to ~plement this recomm~dation. 

[Ministry of Steel and Mines (Department of Steel) O.M. No. H· 
l1013/1/73-SCST-Coy(II) dated· the 18th D4!c:emher. 1973.] 

BecommeDdation (SL No. 1.8, Para No. 2.81) 

The Committee note that the Public Sector Steel Plants" have' in-
service training schemes for their employees including thosehelong-
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ing to Scheduled Castes and Scheduled Tribes. The Committee, 
however. feel that the Scheduled Cf,S~~jTribes because of their gene-
ral and educational backwardness are' in need of specialised training 
so that they can compete with others in matter of promoUoos. etC. 
deputing officers to seminars and conferences. preference 'should be 
given to officers of Sche9uled Castes and Scheduled Tribes. That 
Ministry have also expressed the view that it would also be useful 
if officers of Scheduled Castes and ScheduleO TriMS are included in 
various training programmes abroad. It would enable them to 
broaden their outlook and also build up specialised knowledge. The 
Committee hope that the directives of the Government of India would 
be kept in view while arranging training programmes of Seheduled 
C~ste and Seheduled Tribe officers in the Steel Plants. 

Reply of Government 

Suitable provisions already exis! in the Government directive 
and the public undertakings are expected to comply with them. 

[Ministry of Steel and Mines (Department of Steel) O.M. No, H· 
1l013111'r3-SCSTICOY. II. dated the 20th May. 1974.] 

RecommendatioD (SI. No. 31. Para No. 3.11) 

The Committee recommend that the Ministry of Steel and Mines 
(Department of Mines) should iSSUe necessary instructions to the 
Hindustan Steel Limited and Bokaro Steel Limited that reservations 
and concessions for the Scheduled Castes and Scheduled Tribes in 
the matter of promotions in the Executive posts in all these under-: 
takipgs should strictly be followed as laid down in para 9 of the 
directives issued by the Ministry of Steel & Heavy Engineering vide 
their letters No. Coy. 6(55)/69. dated the 22nd June, 1970 No. Coy-
6(1)/71 dated the 28th January, 1971. 

Reply of Go'VenmaeDt 

Noted. The m~gements of Hindustan Steel Limited and Bokaro 
Steel Limited have been advised again to. ccimply fUlly with the 
relevant provisions of tAe Government directives. 

[Ministry of Steel and Mines (Department of Steel) O.M. No. H· 
llOI3/1/73-SCST/COY. II. dated the 20th May. 1974.J 



CHAPTER IU 

RECOMMENDATIONS/OBSERVATIONS WHICH 'tHE COMMIT-
TEE 00 'NOT DESIRE TO PURSUE IN VIEW OF THt GOVERN-

MENTS REPLIE'S 

Bec ...... Dda6ioa (Serial No.1, Para No. 1.18) 

. The Committee r~t to note that there was a delay of nearly 
nine montb$ in the iasue of the di.rectives by the Departnient of Steel 
to the HiIldustan ~teel Limited and the BokaroSteel Limited, after 
it was received, iD the Department from the Bureau of PQblic Enter-
prises. 

Reply of Government 

The re8BODS for delay in the issue of the diredives were explain-
ed during the course of the oral evidence. The delay is regretted. 

IMiniJtryof Steel and Mir:es (Department of Steel) O.M. No. 
H-l1013! 1J73-SCST -Coy (II), dated the 

18th December, 1973.] 

Recommendation (Serial No.2, Para No. 1.19) 

The Committee note that ,part from the annual returns which 
are to be supplied by these u.ndertakings to the Bureau of Public 
Enterprises and the Department of Steel, there is no, other machinery 
to ensure that the l>rovisions contained in the directives are strictly 
observed. Since, under the Government's directive, a Joint Secre-
tary in-!:harge of public enterprises in the Ministry has been made 
responsible to keep a watch over the implementation of the decisions 
regarding representation of Scheduled Castes and Scheduled Tribes 
in the public enterprises under the .~.ntrol ot the Ministry, it should 
be his duty to maintain an '~e liaison with the Chief Personnel 
Officers of the Public Undertakings and to ensure that the qu()tas 
reserved for Sc:heduled Castes arid Scheduled'l\tibes are being.rapid-
ly. 'fiu,d up. 'Dle dit&cu.lties, if any, in ftlling up 'CJf the reserVed 
quotas should be dilCUaed at perioItic! meetlftgs with the Bureau of 
Public Enterprises and the undertakings concerned. The Committee 

, . , 
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need hardly emphasise that mere issue of directive will not improve 
the situation unless it is observed iIi letter and spirit. . 

Reply of Govel'llmellt 

Noted. It may, however, be added that since these directives 
have been issued in terms of the Articles of Association of these two 
Companies, it is the primary responsibility of these Companies to 
give effect to the provisions thereoi Further, Steel Authority of 
India Limited (of which Hindustan Steel Limited and Bokaro Steel 
Limited have become wholly-owned subsidiaries) has also been asked 
by Government to exercise supervision on the implementation in all 
its subsidiaries of the Government directives in regard to reserva-
tions for Scheduled Castes and Scheduled Tribes in their services. 

[Ministry of Steei and Mines (Department of Steen O.M. No. 
H-l101311173-SCST-Coy(I1), dated the 

18th December, 1973.] 

Recommendation (Serial No. 4, Para No. 1.21) 

The Committee further recommend that, as agreed' to by the re-
presentative of the Department of Steel, the figures showing the re-
presentation of Scheduled Castes and Scheduled Tribes in the ser-
vices of these undertakings should be included in the annual reports 
of the Ministry. The Committee also feel that there should be no 
objection to the similar information being included in the Annual 
Reports of Hindustan Steel Limited and of each of the Steel Plants 
respectively. 

Reply of Government 

As regards, the required information was included in the Annual 
Report of the Department of Steel for the- year 1972-73. Similar' 
information will be included in reports in the future. 

In the 8th Annual Report of Bokaro Steel Limited for the year 
, 1971-72, information was give~' in regard to the various measures 

taken for the improvement of representation of Scheduled Castes/ 
Tribes. These have been further discuSlle(Hn the 9th Annual Report 
of the cOmpany for 19'72-73 (which win be placed on the tables of 
the tWo Houses shortly) and information has also been given about 
the number of persons belonging to Scheduled Castes/Scheduled 
Tribes recruited during the years 1969 to 1972. 
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Hindustan Steel Limited have expressed the view that the annual 
report of the Company being the report of the Directors to the share-
holders, deals primarily with the commercial activities of the under-
taking. Since informatiop flbout the impleIq~tation of the directive 
is already being sent to the pr~ribed agencies, it is submitted that 
it will not be necessary to include statistics about the employmen 
it will not be necessary to include statistics about· the employment 
Company. 

There is no separate. annual report for the Steel Plants as such. 

[Ministry of Steel and Mir.es (Department of Steel) O.M. No. 
H-l101311173-SCST-Coy(II), dated the 

4th January, 1974.] 

Comments of the Committee 

The Committee hope that the Depllrtment of Steel will continue 
to include information regarding Scheduled Castes and Scheduled 
Tribes in the Steel Plants under it in its Annual Reports. 

Recomm.endaii~ (Serial No.7, Para No. 2.L9) 

The Committee also appreciate the procedure followed by the 
Bokaro Steel Limited where, in the event of any vacancy arising in 
a particular post, the candidate belonging to Scheduled Castes lTribes 
is offered the appointment first against the vacant post irrespective 
of his position in the panel. The Committee hope that similar pro-
cedure will be followed by the Hindustan Steel Limited. 

Reply of Government 

Noted. Hindustan Steel Limited has reported that according to 
the procedure followed by the Steel Plants, ~para~e panels of select-
ed Scheduled Castes/Scheduled Tribes and general candidates are 
prepared. Except when there are only one or two vacancies in a 
particular category to be filled (in which case the 'order of merit is 
followed), Scheduled Caste I Scheduled Tribe candidates are offered 
appointments first and general candidates are offered appointments 
only thereafter. ' 

[Ministry of Steel and Mines (Department of Steel) O.M. No. 
H-l101311173-SCST-Coy(ll), dated t~ 

20th March, 1974.] 
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CODUDeIIts of the c.m.uuttee 

The Committee desire that when there are two or more vacazal:ies, 
-the Scheduled Caste/Scheduled Tribe candidates should be offeNd· 
the post first. 

Recommendation (Serial No. 10, Para No. UZ) 

The Committee would also suggest that the advertisements for 
posts carrying a pay of Rs. 500 or less should also be issued in the 
regional newspapers and copies of such advertisements should be 
-sent to the local Scheduled Caste jTribe MLAs and MPs and also to 
the members of the Committee on the Welfare of Scheduled Castes 
.and Scheduled Tribes. 

The Committee emphasise that a minimum of one month notice 
'Should be given in the case of Scheduled Caste/Tribe candidates who 
are called for interview by the Public Sector Steel Undertakings. In-
terview letters to be issued to these candidates should be sent by 
Registered Post Acknowledgement due. 

Reply of Govermnent 

The recruitment policy laid down by Government for public en-
terprises already provides that in such cases advertisements should 
be made in local newspapers. Copies of such advertisements are also 
-endorsed to the associations recognised as representative of Schedul-
ed Castes/Scheduled Tribes and listed in the Government directive 
to Hindustan Steel Limited/Bokaro Steel Limited. Both the Com-
panies are also being advised to setnd copies of such advertisements 
to all local organisations/associations of Scheduled Caste/Tribes 
even if these are not listed 'in the Government directive. Normally 
this should be enough to ensure that the vacarlcies come to the notice 
'Of eligible candidates. It may not be advisable both from the pOint 
-of view of principle as also for practical considerations ot send copies 
of such advertisements to individuals. 

The recommendation of the Committee that a minimum of one 
month's notice should be given in the case of Scheduled Caste/Sche-
duled Tribe car..didates called for interview is accepted. 

As regards the suggestion that interview !etters should be sent 
by registered post acknowledgement due, such letters are presently 
sent by Hindustan Steel Limited under certificate of posting. They 
nave not received any complaints about the existing procedure which 
bas been found to be adeq~te and satisfactory. Registered letters 
uke longer to be delivered and if the addressee is not available, thsse 
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are returned undelivered. 1ft' any case, thiS· is a matter regarding 
which the managements can be relied upon to make satisfactory ar-
rangements and to make' Such moditkations therein as may qe war-
ranted· by practical considerations. . 

[Ministry of Steel and Mines (~partment of Steel) O.M. No. 
H-l10131 1 173-SCST-Coy (II) , dated the 

4th January, 1974.) 

Comments of the Committee 

The Committee would like to stress that copies of advertise-
ments 'for posts carrying a pay of Rs. 500 or less should be sent to 
the local Scheduled Caste /Tribe MLAs and MPs and also to the 
members of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes. 

Recommendation (Serial NJI. 13, Para No. %8) 
-

Th~ Committee note that during 1969 and 1971, 846 Executives 
were recruited by means of open advertisements and out of these 
only 8 belonged to Scheduled Castes and 2 belonged to Scheduled 

_ Tribes. From the figures relating to their recruitment of 
non-Executives for the years 1969, 1970 and 1971, the Commit-
tee note that the recruitment of Scheduled Castes and Scheduled 
Tribes is far below the percentages fixed for them. The Committee 
hope that, as assur~d by the representative of the Ministry during 
evidence, the directive would be taken into consideration mor~ 

seriously in the case of future recruitments. 

Reply of Government 

As will be noticed from the following statement, there has heen 
considerable improvement in 1972: 

No. of Scheduled CastelScheduled Tribe candidates recruit-
ed during the years 1971 and 1972. 

Y,ar Executiv, 
SC ST 

1971 6 

197% 9 % 

Non ExuutivI 
SC ST 

688 

877 lool 

. In this connection, please also ref~r. t~ Government reply to-
Recommend~tion ~o. 14 (Para No. 2.33). 

[MiniS¥ry of Steel and Mines (Department of Steel)· O.M. 
No. H-l101311173-SCST-Coy(lI) dated the 18th December, 1973]. 
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Comments of the Committee 

The Committee would like to stress that greater efforts shou:ld 
be made to recruit more and more Scheduled Caste and Sched.uleIl 
Tribe candidates. 

RecommendatiOD (Sl. No. 14, Para No. 2.33) 

The Committee are unhappy to note that only 2 Scheduled. 
Castes and 1 Scheduled Tribe candidates and 5 Scheduled Castes and 
1 Scheduled Tribe candidates were recruited as Graduate Engin~ 
in the Hindustan Steel Limited (Headquarters Organisation) dur-
ing the years 1969 and 1971, respectively. The Committee feel that. 
with a relaxation in the minimum standard of recruitment for such 
candidates, it would be possible to improve their in take. 

Reply of Government 

As a result of further relaxation, 28 candiates belonging to Sche-
duled CastelScheduled Tribes have been given offers of appointment. 
as graduate engineers from the 1972-73 batch. 

In order to improve the intake of candidates belonging to Sche-
duled Castes and Scheduled Tibes at this level, without diluting 
the prescribed standards, Hindustan Steel Limited have recently 
approved a special scheme for arranging pre-employroent training 
for a period of six months, for a suitable number of candJdates 
corresponding to the reservation provided who appeared for the 
written test last year. They will be tested again on completion of 
training and will be appointed if found suitable. During the period 
of training, they will get a stipend of Rs. 350/- p.m. to meet ex-
penses on board, lodging, transport, etc. 

[Ministry of Steel and Mines (Department of Steel) O.M. 
No. H-ll013/1/73-SCST-Coy(II) dated the 18th December, 19731 

Recommendation (Sl. No. 16, Para No. Z.41) 

From the information furnished by the Hindustan Steel Limited 
(Heaquarters Organisation), the Committee. ADd that the recru~ 
ment of Scheduled CastefTribe candidate. as Trade Appnmtices 
in the various Steel Plants during the years 1969-1971 is deplorably 
low. They also note that there is no pJ;"oposal in the Steel Plants 
to lower down the educational quaIiticatidns in the case of Scheduled 
Caste/Tribe candid8.tes nor is there any propOsal to iner~ase the 
intake of Trade Apprentices. The Committee hope that the Hindus-
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tan Steel Limited and;the ~ijler ~lli: Sector Steel Plants will take 
concrete steps to imptove the intake of the Scheduled Castes and 
Scheduled Tribes in the vacancies of Trade Apprentices till such 
time as their shortfall is made up. 

Reply of Government 

The Apprentices Act, 1961, has since been amended by the Ap-
prentices (Amendment) Act, 1973 (No. 27 of 1973) to provide tor 
reservation by the employer of training l>laces in every designated 
trade for the Scheduled Castes and Scheduled Tribes. This should 
help improve the intake of candidates· belonging to these communi-
ties. . 

[Ministry of Steel and Mines (Department of Steel) O.M. 
No. H-11213/1/73-SCST-Coy (II) dated the 18th December, 19731. 

Recommendation (SI. No. 19, Para No. 2.45) 

The Committee observe that there is at present no reservation 
in favour of Scheduled Castes and Scheduled Tribes in di.e recruit. 
ment of casual labour. The Committee would like the Ministry to 
examine whether it would be possible to provide for reservations 
for Scheduled Castes and Scheduled Tribes in all categories of 
casual labour. The Committee also recommend that the Scheduled 
Caste and Scheduled Tribe casual labourers who have worked for 
more than 300 working days in the Public Sector Steel Plants 
should be made regular in those Steel Plants. 

Reply of Govel'llDlent 

As observed by the Committee itself, the Government directive 
issued to Public Sector Undertaking does not provide for any reser-
vations for Scheduled Castes/Scheduled Tribes in the matter of 
recruitment of casual labour. Since such labour is employed both 
under Government and under public sector undertakings, the 
question cannot be examined only in respect of the Hindustan Steel 
Limited and Bokaro Steel Limited in isolation. However, as casual 
labour is generally engaged for short periods for work of a casual, 
oc asional or emergent nature, it would be difficult to provide for 
any reservations in respect th~reof. However, preference is gene-
rally given to Scheduled Caste/Scheduled Tribe candidates in the 
recruitment ~f casual labour. 

Recruitment to regular vacancies has to be made through the 
employment exchange on the basis of prescribed job specifications 
and qualifications. A reservation tor Scheduled Castes/Scheduled 
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Tribes is already provided for in respect of such regular vacancies. 
It is, therefore, not possible to make a casual employee who has 
,worked for more than 300 working days regular automatically. 
However, in case casual employees are continuous employment for 
more than 240 days, they acquire certain statutory rights in certain 
matters relating to leave, holidays, etc. 

[Ministry of Steel and Mines (Department of Steel) O.M. 
No. H-l1013/1/73-SCST-Coy (II) dated the 4th January, 1974]. 

Recommendation (SI. No. 21, Para No. 2.68) 

The Committee are distressed to find that the representation of 
the Scheduled Castes and Scheduled Tribes in the' Executive Posts 
in the Hindustan Steel Limited (Headquarters Organisations) as 
also in the Steel Plants under its control, is practically nil. There 
is also a dismal shortfall in the representation of Scheduled Castes 
and Scheduled Tribes in the non-Executive posts, especially in the 
Central Engineering and Design Bureau, Central Coal Washeries 
Organisation, Central Sales Organisation, Transport and Shipping 
Organisation, and Alloy Steels Plant under the control of the Hin-
dustan Steel Limited. 

Reply of GoverlllDent 

The bulk of recruitment in Hindustan Steel Limite4 had been 
made at the time of the establishment of steel plants and their ex-
pansion and much before the issue of the Government Directive. 
There was a dearth of suitably qualified Scheduled Castes and Sche-
duled Tribes candidates particularly for jobs in the skilled, super-
visory and executive categories. Becau5e""of the urgent need to 
commission the Plants at the earlist and integrated nature of the 
operations of a steel plant, it was not also possible to keep the vacan-
cies unfilled. 

The overall position has, however, improved since the issue of 
the Directive as would be seen from the table below: 

Year Number of Emp!c>yea; 

, 
ClassW 

1970 371S8 .. 
1971 3.Js7S . 

Scheduled Percmt- Schcdul- Percent-
Ca~tes age cd age 

76611 

76S4 ZO'ZO 

Tribes 

10'29 

4329 11'43 
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Year Executive NOD-Executive 

1972 37700 . 8301 22-00 5346 14'20 
Class 111 

1970 67879 1968 2'89 643 0',92: 
J971 71763 2058 2' 87 1873 2·61 

1972 75985 3044 4'00 2336 3'07 
elau I 

1970 6397 J6 0'25 5 0'08, 

J971 7070 19 0'27 9 0'·12 
1972 '8280 4S 0' 54 12 0'14 

------
[Ministry of Steel and Mines (Department of Steel) O.M~ 

No. H~1101311173~Coy (II) dated the 18th December, 1973]. 

Comments of the Committee 

The Committee would like to emphasise that greater efforts. 
should be made: to increase the representation of Scheduled Castes 
and Scheduled Tribes in the Executive Services of the Hindustan 
Steel Limited and also the Steel Plants under it so that the due: ratio 
of Scheduled Castes and Scheduled Tribes in the executive services 
reaches their proportional entitlement as early as possible. 

Recommendation (Serial No. 23, Para No. 2.70) 

The Committee have been informed that out of 8 Scheduled Castes 
persons selected on the Executive side, 3 did not jok and the: one 
who joined left the organisation. The Committee are not aware of 
the reasons why the persons who were selected did not join the Hin-
dust an Steel Limited. The Committee suggest that the Hindustan 
Steel Limited may examine whether the present system of askinir 
t1le candidates to sign bond for serving the undertaking for four to 
five years is not the principal facoor discouraging suitable Scheduled 
Caste/Tribe or other candidates from joining the organisation. 

Reply of Government 
Hindustan Steel Limited have reported that the exact reasons 

for which some of the Scheduled Castes/Tribes selected candidates 
did not join are' not known to them. There is a possibility that they 
received more attractive offers from elsewhere. 

The signing of ,~b?Ild .!,y .th?~~ w.h0are to. ~ ~v~n, sp~~l~~ 
training at'the expense of the Company before they can be put on' 
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a . Rgular job 'is conaidered necessary by Hindustan Steel Limite4 
to avoid training wastage. 

[~·of Steel and.Mines(Department of Steel) 
O.M. No. H-llU13/1j73-$CST-Coy(II) , dated thel 

18th December, 1973.] 

Comments of th~ Committee 

The Committee woUld like the Hindustan: Steel Limited to con-
sider the desirability of reducing the period of bond in the case of 
Scheduled caste and Scheduled 'Tribe candidates. 

Reeommemlation (St. No. 27, Para No. 2.78) 

The Committee recommend that eYen though the final decision 
in regard to dereservation of posts may be taken by the Board of 
Directors or. the General Managers, as the case may be, precise rea-
sons for dereservation of each post should be recorded in writing 
and intimation of the posts dereserved should invariably be sent to 
the Ministry of Steel and Mines (Department of Steel) and the Com-
missioner for Scheduled Castes and Scheduled Tribes. Statistics' 
regarding the posts de-reserve'd during a year should also be includ-
ed in the Annual Reports of the Hindustan Steel Limited (Head-
.quarters Organisation), Bokaro Steel Limited, etc. 

Reply of Gove~ent 

Government agree that the reasons for dereservation of vacancies 
should be recorded in writing while seeking the approval of the 
Board of Directors or General Manager, as the case may be. 

) 

Information about the number of reserved vacancies dereserved 
is included in the annual return prescribed under the Government 
Directive to be sent to GOvernment. (De'partment of Steel, Bureau 
of Public Enterprises and Department of Personnel). The Commis-
sioner for Scheduled castes and Scheduled Tribes has -called fOr in-
formation aboUt the vacancies dereservedfor inclusion in his Annual 

\ Report. '!'his inforrnationwill be furriished to him. 

As already· stated in Government reply to Rec:oQlDle1ldatibn No. 
4 the report of the..,.Directors to the share holders deals primarily 
with Ute comm,el"cial actiVities of the Company. Sinee information 
aQout dereservaUon of pos~ is already- being .seat to the prescribed 
authorlties, it is ~bmitted that jt wili not be 'necessarY to include 
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such information in the annual reports of Bokare Steel Limited and 
Hindustan Steel Limited., 

[Ministry of Steel and Mines (Department of Steel) 
O.M. No. l1013/1/73-SCST-Coy-(II), dated the 

20th March, 1974.] 

Comments of the Committee 

The Committee would like to. emphasise that the requisite infor-
mation should be included in the Annual Reports of the Ministry 
of Steel and Mines (Department of Steel). That information should 
be sent to the Commissioner for &cheduled Castes and Scheduled 
Tribes automatically instead of se~ing it only when he calls for it. 

Reeommend,ation (Serial No. 29, Para No, 2.87) 

As regards the lower categories of employees, the Ministry may 
examine whether there should be a separate schem for the training 
of Scheduled Castes and Scheduled Tribes on th~ lines of the scheme 
that is in operation in some of the Steel Plants for the training of 
the displaced persons. 

Reply of Government 

Bokaro Steel Limited have already introduced a special prepara-
tory training course for operatives exclusively for Scheduled Castes 
and Scheduled Tribes. 

As regards Hindustan Steel Limited, the company is required 
under the Apprentices Act to train a prescribed number of appren-
tices in designa~ trades. The Apprentices (Amendment) Act, 15J73, 
now provides for reservation by the i!mployero1 training places for 
Scheduled Castes and Scheduled Tribes in every designated trade. 
Accordingly, a separate training scheme for Scheduled Castes and 
Scheduled Tribes at this level does not appear to be necessary. 

[Ministry of Steel and Mines (Department of Steel) 
O.M. No. H-11013Jl/73-sCST-Coy (II) , dated the' 

" 26th April, 1974.J 
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Reeommendatioa (Serial No. 30, Para No. Z.88) 

The Committee also apreciate the suggestion of the Ministry that 
there should be reservation of ' seats for Scheduled Caste and Sche-
duled Tribe apprentices under the Apprentices Act, 1961. In this 
connection, the attention of the Government is drawn to' the recom-
mendations contained in para 2.59 of their Seventh Report (5th Lok 
Sabha) on reservations for Scheduled Castes and Scheduled Tribes 
in the Defence Public Sector Undertakings, wherein the Committee 
stressed that the Director General of Employment and Training 
should adhere to the reservations in favour of Scheduled Castes! 
Tribes while selecting candidates for the vacancies of trade appren-
tices. 

Rep1y of Government 

As stated in Government's reply to Recommendation No. 16, the 
Apprentices Act, 1961, has already been amended to provide for re-
servation by the employer of trainhig places in every designated 
trade for the Scheduled Castes and Scheduled Tribes. 

[Ministry of Steel and Mines (Department of Steel) 
O.M. No. H-l1013/1/73-SCST-Coy(II), dated the 

18th December, 1973.] 



CHAPTER IV 

'RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GoVERNMENT HAVE NOT BEEN ACCEPTED BY THE COM-

MITTEE AND WHICH REQUIRE REITERATION 

Recommenda~ (Serial No •• t, Para No. %.%1) 

The Committee note that the Hindustan Steel Umited (Head-
~ers Organisation and the Steel Plants) and the Bokaro Steel 
Limited do not intimate to the Employment Exchhnges the reasons 
.for the rejection, if any, if the Scheduled CasteJTribe candidates 
sponsored by them. The Committee would urge that the appointing 
authorities should indicate the precise reasons for the rejection of 
Scheduled Caste and Scheduled Tribe candidates to Employment 
Exchanges so as to facilitate the latter in sponsoring the right type 
Clf candidates belonging to these communities. 

Reply of Government 

The suggestion made by the Committee has been carefully con-
sidered by the managements of Hindustan Steel Limited and Bokaro 
Steel Limited. They feel that it would not be practicable to follow 
this suggestion. It has been pointed out that the job specifications 
for a particular post are always indicated to the Employment Ex-
changes and they are expected to sponsor candidates on the basis 
thereof. The selection/rejection of a candidate is generally based 
on an overall assessment made by a Selection Committee whose 
members exercise their independent judgment and it will, there-
fore, be difficult to indicate preCisely the various reasons for the 
rejection of a Scheduled Caste/Scheduled Tribe candidate. 

[Ministry of Steel and Mineo;; (Department of Steel) 
O.M. No. H-l1013/1/73-SCST-Coy(II) , dated the 

4th January, 1974.] 

Comments of the Committee 
Please see Chapter I (Para 1.2). 

Recommendation (Serial No. 17, Para No. %.4%) 

The Committee further suggest that avenues should be explored 
for absorbing the present surplus trained Scheduled Caste/Tribe 
Apprentices in the Hindustan Steel Limited against the vacancies in 
Bokaro Steel Limited as a special measure. 

24 
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Th«fmatter has been considered further. It has been pointed out 
that tU¥ieI-.\he Employment Exchanges (CompulsOry Notiftcation of 
Vacaaeies) Act aDd the. Rules made thereunder, all vacancies carry_ 
ing pay upto Rs. 500/- p.m. are I'9q1:lired to be notified to the local 
employment exchange. In view of this legal requirement, it is not 
pasafhle fer Bobl'{) Steel Limited . to recruit ~inst vacancies in 
their pleht tire surplus Scheduled Caste and Scheduled Tribe ap-
prentices trained :in, Hindustan Steel Limited directly. 

[Ministry of Steel and Mines (Department of Steel) 
O.M. No. H-llOI3jlj73-SCST-Coy(II), dated the' 

26th April, 1974.} 

CIJinlneDts of the Committee 

Please iIee Chapter I (Para 1.3). 

~ (s.ial No,; .,Para No. 2.11) 

The Committee note that there is well established grievance pro-
cedure in all the Steel Plants and this is being followed for redressal 
of grievances. However, the Ministries and Departments of the 
Government of India have been directed by the Ministry of Home 
Affalh videth~r O.M. No. 27 f22J68-Est(SCT), dated the 19th April, 
1869, to.set; upa ceUunder the direct control of a I.Jaison Ofticer. 
Theeen would mainly asSist the Liaison Officer in the discharge of 
his dUttes. '!'be' Committee hope that a eeU-not rieeessarily a com-
plaint oell-wilt . be set up in all the ·Steel Plants to look into -the 
grievances- of tbe 8chedued Castes and Scheduled Tribes in the mat-
ter « appointment" promotion, supersession, etc. 

Reply' 'Of Goverament 

As .explained. during the course of evidence, there is already a 
wen establiShed.grievance p!"ocedure and machinery in each steel 
plant On the lines of the Model Grievance Procedure under the Code 
of. Discipline. Under this arrangement, grievances of all employees 
including those relati-«' to JeOioriiy, promotiOn. supersession, etc. 
are investigated and settled. The procedure has ~ccessive time:--
bound steps, each leading to the next in case' of lack of satisfeCtion. 
It includes reliet through bipartite committees ~~ ef represen-
tatives of management and workers. The constitution of a separate 
Celt' to look· into the same type of grievanees til Scheduled Cutes/ 
Tribe 'employees Should not, therefore, -be :necessary. PJ'ou.pt reo-
dressal of individual grievances is essential for -Sustaining good 



labour-management relations and there· are certain obvious advan-
tages in having uniform procedures in such matters in an industrial 
establishmenlt. It may not also be: in the interests of ·&'cheduled 
Caste/Scheduled Tribe employees themselves to be segregated from 
the rest of employees in this matter as it can weaken the effective-
ness of the established procedure in their cases. 

[Ministry of Steel and Mines (Department of Steel) 
O.M. No. H-llI)13/1/73-SCST-Coy(II), dated the' 

·4th June, 1974.] 

Comments of thq ColDDlittee 

Please see Chapter I (Para 1.4). 

Recommendation (Serial No. 26, ~ara No. 2.'13) 

The Committee would also like the Ministry to examine theques-
tion of holding ad hoc recruitment for Scheduled Castes and Sche-
duled Tribes at least for non Executive ·Posts in ordel'" to wipe out 
the shortfalls. 

Reply of Govemment 

As pointed out during evidence, it is doubtfUl whether ad hod 
recruitment would really meet the objective in view. Such ad h¢j 
recruitment may be fruitful, where suitable candidates are avail-

. able in adequate numbers. The difficulty has been that, al-
though the number of available vaeancies is fairly large and more 
and more vacancies arise every year, even the yearly quotas for 
Scheduled Castes/Tribes cannot be filled as Scheduled CastefTribe 
candidates possessing the prescribed minimum qualifications and ex-
perience are not forthco~g in adequate numbers in spite of wide 
circulation of these vacancies, In such a situation, ad hoc recruit-
ment will not yield the expected results. 

[Ministry of Steel and M"mes (Department of Steel) 
O.M. No. H-l1013/1/73--SCST-Coy(ll), dated th~ 

26th April, 1974.J 

Comm.ts ·of .. Committee 

Please see Chapter I (Para 1.5). 

1teeommeadation (Serial No. 32, Para No. 3.12) 

As regards reservations for Scheduled Castes and Scheduled 
Tribes in promotions in the non-Executive categories, the Committee 
·urge that the management of these undertakings should immediately 



27 
initiate negotions, where it has not already been done, with the re-
presentatives of the employees unions with a view to amend or 
revise the agreements with the employees' unions which prevent 
these undertakings from providing for reservations for Scheduled 
Castes and Scheduled Tribes in promotions in the non-Executive 
categories made on the basis of selection. The Committee would 
like to be informed of the result of such efl'ort3. 

Reply of Government 
I 

It is understood from 11Industan Steel Limited. that the matter 
had been informally discussed by the P.lant managements with the 
unions who were not in favour of reservations for Scheduled Castel 
Tribes in promotions. Bokaro Steel Limited has reported that they 
find it difficult to carry out negotiations with the employees' unioD4 
becauSP. of serious intra-union and inter-union rivahies. 

At the instance of Government, the matter was again d1scus~ 
by the Board of Directors of Hindustan Steel Umited recel'ltly when 
it was decided that the General Managers should again dilcuss with 
the Unions as to how the Government directiVe could be implement-
ed and report the outcome of discussions with the Unions. Bokaro 
Steel Limited is also being advised to take similar action. The mat-
ter wUI be considered further on receipt of these reports. 

[Ministry of Steel & Mines _ (Department of Steel) O.M. No. 
H~11013ItI73-SCST-Coy(m dated the 20th May, 1974]. 

Comments of the Committee 

Please see Chapter I (Para 1.6) . 

............ datiOli (Serial No. 33/ p ..... N~. S.15) 

The Committee would like that an annual statement showinlt 
C8JIeS involving 8uperseision of Scheduled Castes and Scheduled 
Tribes in these undertakings should be IeDt to the Ministry of Steel 
and Mines (Department of Steel) and the CommiIIfoner for Schedul-
ed Castes and Scheduled Tribes. Figures of supersession of Sche-
duled Castes and Scheduled Tribes employees should also be includ-
ed in the Annual Reports of the Department of Steel/Hindustan 
Steel Limited (Headquarters Organbation) and the Bokaro Steel 
Limi1ed. 



The Government directive already proVides that cases involVing 
supersession ot Scheduled CllSteJ'Tribe employees in 'B:ppointments 
made by promotioh on: the basis of seniority subject to fitness should 
be submitted for prior approval to the BOard of Directors in the case~ 
of Class I and II appointriientSand 'fOr "the iiiformation: cif 'the Board. 
within a month in the case of Class III and IV appointments. This 
ensures that such cases receive attention "at the level of the highest 
management body in the undertaking. This also provides the best 
possible safe@ards for the interests of" the employees concerned. 
The noard of Directors of lIindustan Steel Limited/Bolearo Steel 
Umited nave been given full powers of such appointments by Gov-
ernment. BeSides, as stated in Government reply to recommenda-
tion No. 20, there is already a well-established grievance proced1ll'e 
for 'the investigation and settlement of such grievances. There is not 
likely to be any advantage in laying down that an annual statement 
of cases involving supersession should be sent to the Departmen~ of 
Steel or the Commissioner for Scheduled Castes arid Scheduled Tribes 
or that this information. shoUld be included in the AnnUm Reports 
of the Companies. In this connection. attention is alSo fnvtted to 
Government reply to recommendation No.4. 

[Ministry of Steel and Mines (Department of Steel) 
0.1'4. No, H-11()18/1/7~ST-C'Oy(II), dated the! 

4th Jl.\ne, 1974.] 

Comments of the (;o~tte. 

Please see Chapter I (Para 1.7), 

Recommendldion (Serial No. 34, Para No. "6) 

The Committee note that the Hindustan Steel Limited/Steel Plants 
do not have any quotas tesetved for Scheduled Cute!i7Tribes in the 
matter of housing"accommodation. In view of the fact that Members 
?f the Scheduled Castes and Scheduled Tribes, especially Niil>loi&s 
l~ the lower categories, viz., Class m and Class IV, ordinan1.y expe.. 
rumce difficulties in acquiring remdential ~on in the my 
a~ the Committee feel that some ~l 'Pf'4!ferenCe shoUid be 
given to such employees in the matter of proviSion of residMtial 
quarters in the (:ompany'S township quartets, where~ these eXiSt. 
A decision has been taken bv the Governinet1lt of fndia in respect c* 
Cen~ . Government empU;yees working in aftieei; in DelhifN'e'W' 
I>elhi, \1d~ tit\! PepartmElnt ot Worlg! 1l()1Wtteg and Urban Deve1~ 
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ment Office Memorandum No. 12035(5)/69-Pol.(II) dated the 6th 
November, 1969 to reserve five per cen.t of the vacancies in Types I 
and II fOr Government servants belonging to the Scheduled. Castes 
and &cheduled Tribes. In the light of this, the Committee suggest 
that the Hindustan Steel Limited, and the Bokaro Steel Limited 
shoUld also reserve five per cent of the vacancies in houses of types 
I and n of the residential accommodation in the Company's town-
ships or quarters where these exist or which come up in the future 
for allotment of the Scheduled CastefTribe employees of the under-
takings entitled to those types who specially apply for this benefit. 
The Committee hope that a directive to this effect would be issued 
by the MiniStry to the Hindustan Steel Limited and. the Bowo Steel 
Limited. 

Reply of Government 

Hindustan Steel has reported that the rules for allotment of 
residential aceommodation have been finalised in consuitation with 
the Unions and that the Unions are not likely to agree to such a 
proposal. Bokaro Steel Limited is also of the view that any pre-
ferential treatment to Scheduled Castes/Tribes is likely to lead to 
problems of industrial relations. 

In this context, it should be appreciated that steel plants have 
been set up in green field sites and there is hardly any private Ill> 
commodation which the employees of steel plants can take an rent, 
All the employees have, therefore, to depend on Company accom. 
modation which is allotted in accordance with the rules. It has, 
however, not been possible to provide residential accommodation to 
all employees, there is, therefore, certain amount of dissatisfaction 
in this regard. But there has been no question of members of 
Sche8uIed Castes/Tribes experiencing any difficulty (vis-a-vis 
others) in acquiring residential accommodation in these townships. 

[Ministry of. Steel and Mines (Department of Steel)O.M. No. 
H-l1013!1!73-SCST-Coy.(II) dated 4th June, 19?4]. 

Comments of the Committee 

Please see Chapter I (Para 1.8) 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS ON WHICH FINAL 
REPLIES OF GOVERNMENT HAVE NOT BEEN RECEIVED 

Recommendation (Sl. No.3, Para No. 1.20) 

'During the course of evidence, the representative of the Depa~ 
ment of Steel informed the Committee that the annual returns for 
1969 and 1970 were received in the Department and these showed 
that, while there was improvement in the situation, there was still 
deficiency against the per~entages which had been fixed. The 
Committee fail to understand why the annual return for 1971 should 
not have been received by the Ministry till the 6th April, 1972 when 
the Committee took the evidence of the representatives of the De-
partment of Steel. In any case, the Committee would like that the 
statement for 1971 should be thoroughly scrutinised so as to see 
what progress has really been achieved in this direction by the 
Hindustan Steel Limited and the Bokaro Steel Limited after the 
receipt of the directive. The Committee would like to be informed 
about the results of such scrutiny. 

• 
NF:W DELHI; 

August 12, 1974. 
/Srqwna 21, 1896 (S), 

Reply of Government 

Awaited, 

D. BASUMATARI, 
Chai7"7lUm, 

Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes, 
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APPENDIX I 

(Vide Introduction) 

Ana{,I.sis of the Action Taken by Government on the recommendation, contaiMd;" tiw 
Fourteenth Report of tM Committee on tile Welfare of Scheduled Castes and ScWrtl«I 
Tribes. 

I. Totai numbers of recommendations. 

II. Recommendations that have been accepted by Govenmient (vu/4 
recommendations at SI. Nos. 5(2· 17), 6(2· 18), 8(2· 20), n(2· 23), 
12(2· 24),15(2· 34), 18(2· 43), 22(2· 69), 24(2· 71), 25(3· 72), 28(2· 86) 
and 31 (3· II) 

Number • 

Percentage to total 

III. Recommendations which the CQmmittee do not desire to persue in 
view of Government's replies (Vide RCOmmendations at S1. Nos. 
1(1·18) 2. (1·19) 4(1·21), 7(2·19), 10(2·22), 13(2·28), 14(2·33), 
16(2· 41), 19(2· 45), 21(2' 68), 23(2· 70), 27(2· 78), 29(2· 87), and 
30(2· 88) 

Number 

Percentage. to total 

IV. Recommendations in respect of which replies of Government have not 
been accepted by the Committee and which require reiteration (Vide 
recommendations at S1. Nos. 9 (2' 21), 17(2' 42), 20(2' 51), 26(2· 73), 
328· 12), 338· IS» and 34(4·6) 

Number • 

Percentage to total 

V. Recommendations in respect of which final replies have not been re-
ceived from Government (Vide recommendation at SI.No. 3(1· 20) 

Number • 

Percentqe to total 

MGIPND-LS 11-1721 LS-23-9-74--950. 
31 

35 

14 

41 

7 

21 

1 

3 



SI.No. Name of Alent 

WEST BENGAL 

21. Granthaloka, 
'511, Ambica Mookherjee Road, . 
Belgbaria, Z4-Parpnal. 

22. W. New Man & Company Ltd.; 
3, Old Court House Street, 
Calcutta. 

13. Firma K. L. Mukhopadhyay, 
6/1-A, Banchharam Akrur Lane, 
Calcutta-12. 

14. Mn. Mammala, Buys & Sen., 
128, Bow Bazar Street, 
Calcutta-II. . 

2'. MI', MukeIji Book HoUle, 
Book Seller, 8B, Duff Lane, 
Calcutta.J 

DELHI 

26. Jain Book Agency, 
Connaught Place, New Delhi. 

27. Sat Narain & Sona, 
3141, Mohd. Ali Bazar, 
Mori Gate, Delhi. 

28. Atma Ram & Sonl, 
Kaahmexe Gate, Delhi-6. 

29· J. M. Jaina& Brothers. 
Mod Gate, Delhi. 

30. The Central Newa Alency, 
~/90, Connaupt PlIce, 

ew DeIhl. 

51. The Engliab Book Store, 
7-1-. Coon&!Jlbt Circua, 
New,Delhi. 

p ~, 

51. No. Name of Alent 

32. Lakahmi Book Store, fa' Municipal Market, 
anpath, New Delhi. 

33· Bahree Brothers, 
188, Lajpat Raj Market, 
Delhi-6. 

34. Jlyna Book Depot, 
Cbhaparwala Kuan, 
Karol Bagb, New Delhi. 

3'5· Oxford Book & Stationery Co., 
Scindia House, Connaught Place, 
New Delhi. 

36. People's Publishing House, 
Rani Jhansi Road, 
New Delhi. 

37. The United Book Agency, 
48, Amrit Kaur Market, 
Pahar Ganj, 
New Delhi. 

38. Hind Book House, 
82, Impath, New Delhi. 

39· Book Well, 
4, Sant Nirankari Colony, 
Kiogsway Camp, 
Delhi-9. 

40- MIa. Saini Law Publishina Co., 
1899, Chandni Chowk. 
Delhi. 

MANIPUR 

41. Shri N. Chaob Sfnab, 
News Agent, 
Ram La! Paul HJah School~ 
Imphal.-MANIPUR. 
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